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Paper 1
Civil Law

Time: 3 hrs. Max. Marks: 200
Note: Attempt any eight questions

Q. 1. (a) Discuss fully the inherent powers of the Court under
Civil Procedure Code.

(b) C files a suit against D for property X and court passes a decree
for property Y. The time for appeal had elapsed, in execution the mistake
is detected. Advise C.

(c) A files a suit against B. On the date of hearing, A remains
absent and the suit is dismissed for default. Advise A.

Q. 2. (a) What do you understand by a representative suit? By
whom and under what circumstances can such a suit be brought?

(b) A resides at Simla, B at Calcutta and C at Delhi. A, B and C
being together at Benaras, B and C make a joint promissory note payable
on demand, and delivered it to A. Advise A, for the place to institute
the suit.

(c) A sues B for a declaration of title to land and obtains a decree.
A then sues C for possession. C contends that B is owner and that he is
in possession as B’s tenant. Decide giving reasons.

Q. 3. (a) ‘An agreement in restraint of trade is void’. Discuss, are
there any exceptions to this rule?

(b) A pays B Rs. 5,000 in consideration of B promising to marry
A’s daughter C. C is dead at the time of the promise. Whether B is
liable to refund the amount to A?

Q. 4. (a) A agrees with C to print libellous matter against C and B
consideration pays Rs. 500 as advance, and promises to pay Rs. 10,000
more after the matter is printed. B claims back the advance paid. Give
correct response
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(b) A finds B’s purse and gives it to him. B promises to give A Rs.
500 Can A institute the suit to acquire B money from.

(c) A promises to paint a picture for B by a certain day at a certain _

price A died before the day. Whether the contract can be enforced
against A’s representatives? . '

Q. 5. (a) Define consideration. Discuss that consideration and
objects are unlawful under the Indian Contract Act, 187.2‘.?

(b) A accepts the proposal of B by a letter and puts it in post. Bl.lt
the letter is lost in post transit. Whether the acceptance is
communicated? . \

(¢) A engaged a Vakil to conduct his case for specnﬁed'tees.
Subse-quently A promised to pay an additional remungratlon if the
case was to succeed. The case succeeds and the Vakil sues A for
additional remuneration. What according to you will be the result of
this suit? = '

Q. 6. (a) State the various modes of dissolution of partnershlp
firm. Explain how long the other partners are liable to third persons
for acts done by a partner after dissolution. o

(b) What do you understand by unpaid seller? What are h.lS rxghts.‘?

Q. 7. (a) Explain the essentials of partnership and distinguish it
from joint Hindu family business.

(b) A sells 500 tins of kerosene oil to B and receives part payl'nent
of Rs. 3,uuV, A ciwwrses the Ra... .., Receipt in favour of B and delivers
the same to B. While the goods are in transit, the goods are destroyed
by fire. Who is responsible for the loss? .

(c) A, B and C enter into an agreement to purchase goods in the
name of A and then to divide the goods among themselves. Whether

A, B and C are partners?

Q.8. (a) Discuss the provisions of the Code of Civil Procedure
regarding appointment of receiver.

(b) What do you understand by inter pleader suit? When can it be

filed?
Q. 9. (a) Mention the contracts which can be specifically enforced.
(b) Distinguish between temporary and perpetual injunctions.
When can the court grant them?
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Q. 10. (a) Ram an accused of an offence of murder stated before
a police officer that, ‘The knife by which I have killed Sohan has been
hidden by me in the field, which I can show’. On this information the
police officer discovers the said knife from the field, on which human
blood is detected. Is the whole statement given by the accused
admissible in evidence? If not, what part or parts are admissible in
evidence? Give reasons clearly.

(b) A intentionally and falsely leads B “to believe that certain land
belongs to A, and thereby induces B to buy and pay for it.

The land afterwards becomes the property of A, and A seeks to

set aside the sale on the ground that at the time of the sale, he has no
title. Can A prove his want of title? Give reasons.

Q. 11. (a) What confessions are relevant in evidence? Refer to
rele-vant provisions of the Evidence Act and give suitable illustrations.

(b) A is charged with travelling on a Railway without ticket. He
denies this on whom does the burden lie?

(¢) The question whether A robbed B, whether the facts that shortly
before the robbery, B went to a fair with money In his possession and
that he stored it or mentioned the fact that he had it to third parsons are
relevant?

Q. 12. (a) Can additional evidence be taken by appellate court?

(b) Can appellate court send a case to trial court for recording
additional evidence?

(c) What persons are exempted from arrest under civil process?

Paper I1
Civil Law

Q. 1. ‘Hindu Law strictly so called did not allow divorce except in
certain cases where it was permitted by custom.” Critically examine
ibis statement and point out how far, if at all, divorce was permitted
under the shastric Hindu law. How far and in what circumstances is
Statutory divorce permitted in Hindu law?

Q. 2. (a) Discuss the method of devolution of the property of a
Hindu female dying intestate.
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(b) P, a Hindu woman, embraces Islam and thereafter asks Q, her
Hindu husband, also to embrace Islam. On refusal by Q to do so, P
files a suit against Q for the dissolution of marriage under the
Dissolution of Marriage Act. Can P succeed?

Q. 3. (a) Discuss the requisites of a valid gift under the Muslim
Law.

(b) P, a Muslim male while marrying Q, a Muslim female, agreed
to pay Q Rs. 25,000 as dower, half of which was prompt and the other
half deferred. P died without consummation of marriage or valid
retirement. Is Q entitled to dower, if so, how much?

Q. 4. (a) Discuss the effect of apostasy on the subsistence of a
Muslim marriage in India.

(b) P, a Hindu female aged 30 years, wants to adopt Q, a Hindu
boy aged 12 years. Will the adoption be valid?

Q. 5. Explain the prohibition laid down under Hindu law and
Muslim law with regard to valid marriage.

Q. 6. ‘Custom and usages that are reasonable, certain and ancient
and have been adopted by a body of persons will be enforced.” Comment
by giving examples from Hindu and Mohammedan Law.

Q.7. Explain the provisions of the Limitation Act relating to the
computation of the period of limitation.

Q. 8. (a) Discuss the effect of death, fraud, mistake,
acknowledge-ment in writing and substitution or addition of new
plaintiffs or defendants in counting the period of limitation.

(b) The limitation period for instituting a suit by P expired when P
was still a minor. Can P file the suit when he becomes major, if so,
whether immediately after he becomes major or within the prescribed
period of limitation after he becomes major.

Q. 9. Enumerate the documents that have to be compulsorily
registered. What is the effect of non-registration?

Q. 10. (a) Discuss the grounds of refusal to register a document
and the remedy thereof.

(b) Are the following documents to be compulsorily registered:
(1) A Will

Haryana Civil Service Judicial Examination, 1984 | 5

(ii) General Power of Attorney.
(iii) A compromise of a dispute between the parties.
(iv) A lease of an immovable property for two years.

Paper (Il
Criminal Law

Q. 1. Explain any four of the following:—
() Unlawful assembly.
(b) Common intention.
(c) Liability of child for criminal act.
(d) Rape and adultery.
(e) Simple hurt and grievous hurt.
(f) Accident.
(g) Forgery.
Q. 2. Discuss fully the right of private defence of body.

Q. 3. When does culpable homicide amount to murder? Give
exceptions, if any.

Q. 4. Discuss the following:
(a) Criminal misappropriation.
(b) Sedition.
(¢) Cheating.
(d) Elements of Offence.

Q. 5. Explain and discuss the difference in a Summons Case and a
Warrant Case.

Q. 6. (a) Persons once convicted or acquitted cannot be tried again
for some offence.

(b) Powers of the Court to examine accused in every enquiry or
trial.

Q. 7. Explain fully the provisions of Criminal Procedure Code for
maintenance of wives, children and parents.
Q. 8. Write notes on any two of the following:—

(a) Classification of different courts established in the State
of Haryana;
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(b) ‘Charge’ and ‘Joinder of Charges
(c) Anticipatory bail.
(d) Complaint.
Q. 9. ‘Confession made by the accused is inadmissible in evidence’.
Discuss the statement in detail, giving exceptions.
Q. 10. Write short, critical notes, on the following:
(a) ‘Proof” and ‘Burden of Proof
(b) Evidence of Accomplice.
(c¢) Primary and Secondary evidence.

Q. 11. (a) What is Cross-examination? What questions can be put
to a witness in Cross examination? What questions can be put to a
witness to test his veracity?

(b) Discuss fully the relevancy of opinions of third persons.
Q. 12. Write notes on any two of the following:—

(a) Examination-in-Chief.

(b) Admission.

(c) Evidentiary value of dying declaration.

(d) First Information Report.

English Composition
Time: 3 hrs. Maximum Marks: 200

Note: The object of this paper is not to ascertain the opinions of
candidates but to test their clarity of thought, correctness of expression
and organization of ideas. Handwriting and spelling will be taken into
account. Quality is more important than quantity.

Write an essay on the following:

(a) “You cannot adopt politics as a profession and remain
honest’.

(b) Love of money is the root of all evil.
(c) Women and jobs.
(d) Problem of beggary in India.

| B
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Hindi
Time: 3 hrs. Maximum Marks: 100
1. fFet wF fawg | §F 9@ v=m | fraey fafem-
(F) T & 9 gAR FHe
(@) 9Rd H1 qeeuar-ifa
(M) A | SRR w1 Hed
(%) Yauie
(¥) A 9Ug 9@ A=l
() 9NG 9 W g9 el gEeEn 25
2. T fRu wu wEiw B = F =men #Hifw- '
(F) F==1 99 =@l & foasi—
g efH-afa | & fsf
=t fa fwmr 39§,
F 9T R o1 e
29-U9 9% Y-8 ¥,
A W ¥ faafaq)
e & fawm 9 ey,
AT Bt faenfeml
arerar

9 R & ¥ad @9

S & g9, TH F g,

e %4, S P Toord,

A&, g & 9o, .
9 H af, yaft o amn,
il & A% % %,

A ITH 9 H e,

fo7 & @, & & =
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(@) Tl o fow SR siferss Sosterer e & 99 & g5 % fo
ST | S | ST Al STEa BT § 960 9fre ) 9duE § @
=Ed T SR g§ o # STt adum § e 9wy $ qw
HifA & THIF B € iR g owia-TRa ® Tl = 2 @
FROT G HA & Tedl B T ¥ TR B wa gER w5
F & @A 2

Agar

e § 7% IR yHIO # Savawal TE e 39y g
= 1 g Bt ¢ Sud 2 i & o w5 @ R @ |y
H TR T G S TG A I A g ad
HIECTHR ST Fod S 1 3@l € o 98 o em o gl a7,

WIEH F1 ST F 2| TR F Sl FE i 2, Hqer 2, aet

id 21
3. 39 AU # &t A erqee wifmea-

In democratic countries men are equal before the law and have a
voice in deciding how and by whom they shall be governed. But the
sharing-out of money—which means the sharing-out of food and
clothing and houses and books and so on—is still very unfair. While
some few people live in luxury, many have not even enough to eat and
drink and wear. Even in the finest of the world’s cities thousands of
people live in dreadful surroundings. There are many families of five
or six persons who live in a single room; in this room they sleep and
dress and wash and eat their meals. And they live like this not for fun,
but because they are too poor to afford another room. 20

4. F el SR FErd H @ fret w9 @ aed fafau ik
S H T T H wE i
(F) e =HHEM
(@) =fai T S

() AUSE TR Deehd S
(9) 9 4 @ TR 9 N
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(¥) T3 e

(F) @ 9w w5

(3) @eE A v

(S1) < | e 2 1
5. ¢ 9=l § 9§ Rl uie 6 g e fafa-

(F) AR TARHH FHT EYTF

(@) o8 ™ | 9 & am

(1) 9% faem # T a@m

(%) T EH # 9 A e §

(%) st o +2 goft & < 2

() 7% fehame @ &9 oS @ ve forw €

(®) Iufdren o =7 TR T #

(§) =% 9+l W=t ¥ wel T4 5

6. (%) =l =n vl & fawliads v forfam.-

. 9w 2. 9@

3. gew 4. T

5. @M 6. Iq01

7. Wl 8. fea 4
(@) ¢ T & fAu gaees -t v fafed -

. HW Ha ga

2. 39 GER

3. Sl ®e T W g A

4. fous 999 *E 55w T 8 4




